CENTRAL ADMINISTRATIVE TRIBUNAL
N BENCH

Second Floor,
Cemmercial Complex,
Indiranagsr,
Bangalore-560 038,

Dated: 12 U 1993

RPPLICATION NO(s), 304 of 1993, /

Applicant(S) R.Sridher v/e. 5§§EQ.’.‘9§D§ fl Estate Manager,
S (0 DRDO,Township 'B'lore & Others.
Te J/g/. /:\’ /L / .7 913
1. Sri.R,Sridhar, Pt (i;/> a0
No.93, Suddagunta Palye, .
C.V.Reman Negar Post,
Bangalore-560 093,

2, Sri,V.V.Balan,
Advocate,NO, 75,
Muddappz Road Cross,
Maruthisevanzgar,
Bangalore-560 033, -7

3, The Estete Manager, :
: Estete Management Office,
! Minietry of Defence,
: DRDO Town Ship,
C.V.Raman Nagar Post,
Bangalore-93,

4, Sri.D.P.Harilingaihh,
€/o.Estete Manzger,
Ewtate Management Office,
Ministry of Defence,
DRDO Township,C.V.Ramanagar Post,
Bangalore-560093,

%;V5< Smt.V.Puttamms,C/0.Estate Manager,
Eetate Management Office,Ministry
of Defence,DRD0 Township,C.V.Raman
nagar Post,Bangzlore-560 093,

6. Sri.M.Vasudeva Rao
Centrsal Govt.Stng.éounsel,
High Court Building,
Bangalore-1,

SUBJECT:~ Forwvarding of copies of the Order passed b o
he Central Administrative Tribunal,Bangalore Bench

Bangalore, o
Please find enclosed hereuwith s copy of the ORDER/
- STAY/INTER IM URDER-PGSSBgofgsfggs»Tribunél in the sbove said
applicatien(s) on —~~mecccmmmmanta. .

aess e oA

>
F+ DEPUTY REGISTRAR
i~ JUDICIRL BRANCHES.




BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

3ANGALORE BENCH 3

$BANGALORE

DATED THIS THIRTIETH DAY OF JUNE, 1993

Presemt:s Hon'ble Justice Mr.P.K.Shyamsundar, Vice .Chairman

Hon'ble Mr,. V. Ramakrishnan,

APPLICATION NO.304/1993

Sri R.Sridhar,

No.93, Suddagunta Palya,
C.V. Raman Nagar, PO
Bangalore-5€60 093,

N T P
R\
e,

(shri v.v. B alan - Advocate)

\

Versus

Estate Manager,

Estate Management Office,
Ministry of Defence,
DRDO Town Ship

C.V.Ramar Nagar PO,
Bangalore~560 093,

Sri D.P.Marilingaiah,
C/o Esta te Manager,
Estate Management Office,
Ministry of Defence,
DRDO Towhship

C.V. Raman Nagar PO,
Bangalore-%60 093,

Smt,.V, Puttamma, Major
C/o Estate Manager,
Estate Management Office,
Ministry of Defence,
DRDO Township,

- C.V. Raman Nagar PO,

Bangalore-560 093,

Mamber (2)

ees ADplicant

s+ ++ Respondents

(Shri M.Vasuleva Rao - Advocate for R1)

This application having come up for hearing

dar made. the following:

fore this Tribural today, Hon'ble Justice Mf, P.X.Shyam-




-2-

\
| Having heard both sides, it becomes ;
clear that somebody else has adm#ttedly been preferred in

-making selections for a Group 'Dﬂ'post on regular basis.,

\
This could not have been happene# but for the discremi-

naﬁion based on arbitrary choice. When the appointment {
\ T

of R-2 and R-3 having already bz=en made, we do not wish
\
to' interfere but instead qive a direction to the department

to appoint the applicant in Grouﬁ 'D' post without any delay.
|

Let a copy of this ord=sr be sent' to tre denartment for imme-
\

diate compliance, In any evert,' compliance of this order

should be effected within two mobths from the 3ate of

receipt of a copy of this order.,’ No costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGHRLO BENCH

Second Floor,

Commercial Complex,
Indiranagar,

Bangalore-560038
Mjiscellaneous Appln.No.348/93 in Dated? 2 SEP 1993
APPLICATION NO(S)__304 of 1993.

. BPPLICANTS:p S.iq4nir v/s. RESPONDENTS: Estate Manager,DRDO

T0 T Township,Bangalore~ and Others.

-~

1. Sri.V.V.Balan,"
dvocate,No.75,
uddappa Road,Cross,

Maruthisevanagar,
Bangalore-33.

2. Sri.M.S. PadmaraJalah, .
Central Govt. Stng.Counsel
High “ourt Building,
Bangalore-1.

3. Sri.M.Vasudeva Rao,
Central Govt.Stng.Counsel,
High Court Building,
Bangalore-l.

~ Subject:- Foruardlnq of copies of the Order passed by

the Central Administrative Trlbunal,angalore

— -

Please find enclosed herewith a copy of the
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the

above said application(s ) on 14~-09-93.

Eigﬂvjb : o JUDICI&L BRANCHES,
7




\

Date

Office Noteé

Orders of Tribunal

PKS(VC)/VR(MA)

'14.09.1993

M Heard both sides. In the circumstances
of two months ?a/glven by this Tribunal
in 0. A.304/93 toqthe ressondents for compliance
extended byMurther period of four months

from this date. Furnish a copy of this ordsr

“,« i “td the learned counsel for the pleader for

/f(@ ;'-'ftaking necessary action in the matter. e
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